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AL 801( 37 ). — g sreamges faen wieg erfufem, 1993 (1993 F T 73) &1 vRT 31 R e iRl &1

AN HW B, HR TWER TSGR T s1earaes e wRewg frem, 1997

SVIH:-—

1. (1) 3 Pl Y T syeamaes feare aftag (weia) Frm, 2003 w1 ww )
(i) & SRR To19T F S WHIH HY aRid J woret s
2. Ut srearass e wftag fam, 1997 4 fram o & Toe Frafafaa = wfaeenfaa faar smom, wma: —

9. e, —Fuifa & ot syaen s ar sveargen fren § ¢ g steran 9RIE yeE w0t are 9 veE
T T T @ ATl e Heel g1 59 P & ea SR e B S for weit Ay gl ® ui
14 Y STURT (1) & ded fhe T wolE a3 iR sy fven § et = WIIIHT B YE HI Sga
FRreor R STl W O sveran faet wr=rarTe e gRy fet sier arewsen % for W & 9 3G

RuE

Y TR et B 76 P & 9ed e F o A g @ s ) ‘
[ 4. 61-26/02-3% (zﬁi)fs‘é—wo_]
GRIH8Y, Hga |raa

W—WW‘F‘T 689(31) feeticn 9 feww=R, 1997 511 wRa B TE9E, q-11, §Us-3, 39 us

T gy

2931 GI/2003

(1

=t

H Hyi w0 & e Frafafaa fram aerd 3

&t |fiafa 1 915 S STUR (1) B e R T e SR @ |y 40,000 I KT e WS
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2 ; THE GAZETTE OF INDIA : EXTRAORDINARY. [ParT I—SEC. 3()]
MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(Department of Elementary Education and Lﬁeraq)
NOTIFICATION
New Delhi, the 6th October 2003

- G.S.R. 801(E).—In exercise of powers conferred by, Sccnon 31 of the National Counc,d for Teachf:rEducahon Act,
1993 (No. 73 0f1993), the Central Government hereby makes thc following rules to amend the National Council for Teacher

~ Education Rules, 1997 namely :—

1. (1) These Rules may be called the National Council for Teacher Education (Amendment) Rules, 2003.
(11) They shall come into force on the date of their publication in the Official Gazette. »
2. In the National Council for Teacher Education Rules, 1997, for rule 9, the following shall be substituted,
namely :—

“9. Fees.—Every applicationmade under Sub-section (1) of Section 14 to the concemed Regional Commit-
tee for obtaining grant of recognition under the Act by any institution offering or intending to offera course
or training in teacher education on or after the appointed day and every application made under Sub-
section (1) of Section 15to the concerned Regional Committee for grant of permission for starting any new
course or training in teacher education or for increasing intake in respect of an existing course by a
recognized institution shall be accompanied by a fee of Rs. 40,000 : :

Provided that Government institutions shall be exempt from payrﬁeht of the fee under this rule.”
: [F. No. 61-26/02-Desk (TEVEE-10]
VRINDASSARUP, Jt. Secy.

Nete.—The principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide G.S.R. 689(E) dated
the 9th December, 1997.
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